IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI
PRINCIPAL BENCH

(IB)-122(PB)/2017
IN THE MATTER OF:

Bank of Baroda = e, Petitioner
V.
Ultra Home Construction Pvt. Ltd. ... Respondent

SECTION : UNDER SECTION 7

Order delivered on 21.12.2017
Coram:

CHIEF JUSTICE M.M. KUMAR
Hon’ble President

Deepa Krishan
Hon’ble Member (T)

For the Petitioner(s): Mr. Aditya Marwah, Advocate
Mr. Sanjay Bhatt & Ms. Honey Satpal, Advocates for
Resolution Professional

For the Respondent(s): Mr. Ajay Kumar Jain, Advocate for Respondent
Mr. Vishnu Sharma, Ms. Anupama Sharma, Ms.
Goutami Budhepriya & Ms. Sonali Negi, Advocates
ORDER

C.A. No. 441(PB) /2017

This is an application with a prayer for issuance of direction to Noida
Authority to open the office premises situated at C-56/37, Amrapali
Corporate Tower, Sector-62, Noida so that the Resolution Professional may
perform his work along with his team or through his delegates during the
office hours till the period of Corporate Insolvency Resolution Process of the
Corporate Debtor is over. When the application came up for consideration on
14.12.2017 we issued notice to Shri Vishnu Sharma, learned counsel for the
Noida Authority and also directed the service of notice on the Noida Authority
for 19.12.2017. Mr. Sharma appeared on 19.12.2017 and requested for some

time to seek instructions.
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Mr. Sharma after receiving instructions has stated that the aforesaid
premises may be used by the Resolution Professional during the office hours
Le. from 10 A.M. to 5 P.M. and thereafter the possession and the key must
be surrendered to the authorities. Learned counsel for the Resolution
Professional accepts the aforesaid and is prepared to use the building from

10 A.M. to 5 P.M. on Monday to Saturday and on all working days.

The aforesaid usage would be permissible during the Corporate

Insolvency Resolution Process.

The application stands disposed of.
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